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MR. SPEAKER: You can make the 
statement now. 

'. SHRI SIKANDAR BAKHT: II question is .... 
The 

\ 
MR. SPEAKER: Not the one that 

you gave me; I am not permitting that. 
I am permitting the one thaI you 
gave later. I am not permitting 
the other one because I will hold an 
inquiry; therefore, I do not want any 
.statement on that. 
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'16.33 hrs. 

STATEMENT RE. EVICTION OF A 
. MEMBERS FAMILY FROM HIS REsI-

DENCE 

THE MINISTER OF WORKS AND 
. HOUSING AND SUPPLY AND RE-
liABILITATION (SHRI SIKANDAR 
BAKHT) : Because of the constratnts 
on account of the Speaker having de-
cided to hold an inquiry in the matter 
that was raised today with regard to 
the eviction of Shri Raje Vishves:war 
Rao, M.P., I am avoiCling giving all the 
details. (Interruptions) Otherwi3e I 
was to reply in detail. I am not going 
into the details no':,. I have just to 
submit and confirm the fact that my 
Ministry had no direct relation~hip 
with the unfortunate incident which 
took place with regard to this inci-
dent. 

SHRI D. N. TIWARY (Gopalganj): 
Mr. Speaker, Sir, I have to say one 
thing. The Minister has just said th9t 
his Ministry has got nothing to do 
with the incident. It means that the 
House Committee '1'1S got everything 
to do. I would say that the function 
of the House Committee is to allot or 
order evacuation. 

MR. SPEAKER: I PIT. going into the 
matter. 

SHRl D. N. TIWARY: We wrote to 
·the Minilltry for evacuation of certain 

(Statement) 

houses. In what Way, by what method 
they have to do, it is their con-
cern; it is not ~he concern of the 
House Committee. 
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MR. SPEAKER: This was men-
tioned in the morning, but I have <aid 
t'lat I will inquir~ into the matter. 
Therefore, thert:! is no point in raising 
it again. 

SHRI SIKANDAR BAKHT ; It 
places me in a very celicate position ... 

MR. SPEAKER: I am going :nto 
the matter. I will h.)ld respon,iblc W;lO-
'sO('\'l'r i:-:; l"eSilOnsible. l\lr. Eorole 
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MR SPEAKER: I am not taking up 
that matter now. 
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MR. SPEAKER: I said I wil look 
into the matter. Everybody is directing 
the Speal;er. That ir. an advantage. 

SHIH .TYOTIRMOY BOSU (Dia-
mond Hal'bour) : Please do not take it 
that way. You are one of us. 


